Title: Regarding setting up of Joint Parliamentary Committee to inquire into all aspects of revelations made by Tehelka.com and
initiate investigative action against those who were found guilty.

SHRI MADHAVRAO SCINDIA (GUNA): Mr. Speaker, Sir, in the first half of this Session, we were all witness to
certain shocking revelations which we saw with our own eyes on the television. Corruption is a disease which we
must all unite to eradicate with a missionary zeal. But corruption in matters of defence and national security is
inexcusable and unacceptable. It is not just the opinion of the Congress Party. It is the general opinion all over the
country that, especially a Government which has come to power declaring from its house tops that its guiding light
is going to be honesty, integrity and transparency, has no moral right to continue in office. This was the general
opinion. That is why along with our colleagues on the Opposition benches all of us gave expression to the national
sentiment of ire of indignation and disgust.

In the recess period, the Congress declared that it would take this issue to the streets. But what did the
Government do in the recess period? What it did is masterly inaction on this particular issue. A Commission of
Inquiry, as Akhilesh Singh said, was set up. This is hardly a practice in criminal matters. The Commission of Inquiry
is basically a fact finding mission. It does not really have wide powers of investigation which the other agencies
have. It has to ultimately report within the confines and parameters of the Terms of Reference which we consider
are totally inadequate. In fact, the Terms of Reference are such that one Terms of Reference allows for the
investigators to be investigated. There can be nothing more ludicrous. Therefore, unfortunately we have to arrive at
this conclusion that this is a mere diversionary tactics and the Government is still obdurate and obstinate.

We want a discussion. There is no question on that. Parliament is always supreme. The Congress has the highest
respect for parliamentary debate. But the Government has crossed all the limits in its obduracy and obstinacy. We
always maintained a Lakshman Rekha. For so many days we maintained the Lakshman Rekha. But when the
Government is not prepared to respond to the Opposition and when the Government is not prepared to respond to
the national sentiment, there is no other way out but to try and wake up this Government to its national
responsibility.

Therefore, the Congress has made two demands. One is that, reflecting the authority and majesty and the
sovereignty of Parliament, a Joint Parliamentary Committee should be set up which can go into all the aspects. The
second demand is that the investigations must commence. The law that is applicable to all other citizens in this
country must be made applicable to those who were seen to indulge, according to them allegedly and; according to
us and according to the people very clearly, in corruption. These are our two demands. We want a discussion and
we are very clear about it.

The Government's stand is, 'debate and no action'. Our stand is, 'action and then debate'. 'First action, then
discussion', this is what we want the Government to do. Our minimum requirements are, acceptance of a JPC and
initiate investigative action against those who were seen to be indulging in all sorts of nefarious acts. The due
process of law should start taking its own course.

MR. SPEAKER: Shri Rupchand Pal.
...(Interruptions)
SHRI MADHAVRAO SCINDIA : | would like to have some response from the Government....(Interruptions)
SHRI KAMAL NATH (CHHINDWARA): The Prime Minister should reply....(Interruptions)
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SHRI MADHAVRAO SCINDIA : We must have some response from the Government.
MR. SPEAKER: Shri Rupchand Pal would also like to speak on the same subject.
...(Interruptions)

SHRI MADHAVRAO SCINDIA : Why has the Government not started investigation on this particular matter? We
would like to know from the Government....(Interruptions) There was a word-by-word commentary. It was an "srt

<1 g but there was no investigation. Why no one has been engaged? We must have some explanation from the
government....(Interruptions) Let us hear the Government on this....(Interruptions) Sir, the Minister wants to respond
on two major issues raised by me....(Interruptions)



SHRI PRIYA RANJAN DASMUNSI : Let the Treasury Benches respond....(Interruptions)
MR. SPEAKER: Let us hear the Government first.

...(Interruptions)
MR. SPEAKER: Would you like to respond now?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): | have no objection. | will respond whenever you will ask me....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : This is a very serious matter....(Interruptions)
MR. SPEAKER: Let us hear the Government's reply.
...(Interruptions)
SHRI N.N. KRISHNADAS (PALGHAT): You first hear our view-point also....(Interruptions)
MR. SPEAKER: | can allow him also. The Government wants to clarify its position.
....(Interruptions)
SHRI PRAMOD MAHAJAN: | will respond to him separately after the elections in Bengal are over....(Interruptions)
MR. SPEAKER: He can reply again.
...(Interruptions)
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SHRI TARIT BARAN TOPDAR (BARRACKPORE): The Government should first take action and then discuss the
issue in Parliament....(Interruptions)
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MR. SPEAKER: Please have some patience. Members were asking for the reply from the Government and now
they are not even prepared to listen him.

This is very unfortunate.
...(Interruptions)
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MR. SPEAKER: Let him complete.
...(Interruptions)
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MR. SPEAKER: Do you want to hear anything from the Minister? Please tell me.
...(Interruptions)
MR. SPEAKER: Are you not interested in hearing him.
...(Interruptions)
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SHRI MADHAVRAO SCINDIA : We take objection to this. He is taking it very lightly. It is not the time for
jibes....(Interruptions) He is taking this serious matter very lightly. It is unbecoming of a Minister of Parliamentary
Affairs...(Interruptions)

MR. SPEAKER: He is speaking very seriously.

...(Interruptions)
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SHRI MADHAVRAO SCINDIA : Sir, we would like to know whether the Minister is going to respond in any
meaningful manner on the two suggestions. That is all | want to know...(Interruptions)

MR. SPEAKER: Let him complete his reply. After that, if you have any doubt, you can ask questions. You are not
allowing him to complete his reply. You can ask questions later.

...(Interruptions)
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MR. SPEAKER: Nothing should go on record except the statement of the Minister.
(Interruptions) &€,*
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MR. SPEAKER: Please go back to your seats.
...(Interruptions)

MR. SPEAKER: There are other important issues which the hon. Members want to raise during *Zero Hour".
...(Interruptions)
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*Not recorded

MR. SPEAKER: Please go back to your seats. There are other Members also who have given notices.
...(Interruptions)

MR. SPEAKER: You are not allowing them to raise other matters.
...(Interruptions)

MR. SPEAKER: Shri Mani Shankar Aiyar, there are other Members also who have given notices to raise important
matters.

...(Interruptions)
MR. SPEAKER: The House stands adjourned to meet again at 2 p.m.
1225 hours

The Lok Sabha then adjourned till Fourteen of the Clock.
1400 hours
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Speaker in the Chair)

MR. SPEAKER: Please take your seats.

...(Interruptions)
1401 hours

(At this stage, Shri K H. Muniyappa, Shri Ramdas Athawale and some other hon. Members came and stood on the
floor near the Table.)

MR. SPEAKER: Matters under Rule 377, listed for today, are to be treated as laid on the Table of the House.



